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12 Noon

PAPERS LAID ON THE TABLE

TluMMKter of Commene and la-TluMMKter of Commene and la- 
dutry (Sliri T. T. .
I be* to lay on the Table a copy of each
of the following papers, under sub
section (2) of section 16 of the Tariff
Commitsion Act, 1951:

(i) Report of the Tariff Commis
sion on the review of reten
tion prices of tinplate  pro
duced by the Tinplate Company
of India Limited; [Placed 4n 
Library. Sae No, P-80/52.]

(ii) Ministry of Commerce  and
Industry Resolution No.  SC
(A)-2(92)/52. dated the I2th
November 1952; [Placed in
Library.  See No. P-80/52]

(iii) Report of the Tariff Commis
sion on the fair ratio between
the ordinary shares of  the
Steel Corporation of Bengal
Limited, and the Indian Iron
and Steel Company Limited;
[Placed in Library. See No.
P̂l/52]

(Iv) Iron and  SKeel  Companies
Amalgamation Ordinance, 1952 
(No.VIII of 1952). dated the
29th October, 1952,  [Placed
in Library. See No. P-82]

INDUSTRIAL  FINANCE CORPORA
TION (AMENDMENT) BlLL~-Contd.

Shri M. S. Garupadaswamy  (My
sore): Yesterday I was trying to make
out a case for State ownership of the
Industrial Finance Corporation. Before
I discuss this point further, I wish to
quote an anecdote.  A teacher  was
giving his class a lecture on charity,
*Sundaram\ he said *if I saw a man
beating a donkey and stopped him from
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doing so, what virtue would I be dis
playing?’  For that, Sundaram repli
ed, ‘Brotherly love’.  Government, m
piloting this amending Bill, is saying
that the big industrial concerns are
hit hard by lack of funds or financial
accommodation, and therefore the Cor
poration should be enabled to  give
more financial assistance  to  certain
big industrial concerns. This love of
the Government for the giant busl̂
ness concerns is the same kind ol love
that I referred to in the anecdote. Gov
ernment as it is constituted today, to
my mind, has not framed any philoso
phy of industry, so far, or even any
economic philosophy for that matter.

[Miu Deputy-Speaker in the Chair]

The economic system in which we
are living today is no system at all«
but only chaos, and has grown with
out any preconceived plans or well- 
thdught out ideologies.  The various
kinds of Bills that have been brought
forward for the consideration of this
House just resemble this chaotic sys
tem that Gk>vemment is following in
matters of economic development. • T
represent a party which believes in the
ideal of Sarvodaya. Mahatma Gandhi
all along îs life struggled hard  to
evolve a salient philosophy of village
industries. I may call it the ideal or
the doctrine of  ‘Villagism’. The con
ception of that doctrine is that every
village should be taken as a unit and
every unit should produce  all  the
goods required for local consumption
and if anything surplus is left after
consumption, then that surplus should
be marketed through co-operative chan
nels.  That is the whole  theme  of
Villagism’ that  was  advocated  by
Mahatma Gandhi.  I feel the  ruling
party still holds to this ideal, at least
in theory. But we are not finding it
translated into practice.  That is the
most unfortunate and tragic aspect of
the situation. Any economic measure
or any act which is concerned with
economic life of the country should
bo '̂rouKht \n line with a system of
philosophy. If there  is no philoso- 
phv. then the people will suffer and
P'̂rish In. the long run.  Today I am
finding a woeful lack of philosophy on
tlie part of Government.
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Shrl D. O. Faal Faal (Almora 
North East): Give us one.

Distt—

M. S. Gnrajijiew#—y; 1  amM. S. Gnrajijiew#—y; 1  am
gtvuu /ou- i am advocauog the philo
sophy ol Svoodayot ttae plukMoniQr id 
what I call, ‘Villagism*. if Governineht 
is geauinely ctesirous ox and is liMmt* 
ed in. developing every nook and. cor
ner of the land, then the poUcjr that 
should be pursued should be a policy 
ol decentralisation tMsed on the doc- 
tFiM  ol  V̂illuism*.  The  DraMot 
policy wUch is lavouring  big  busi> 
ness and large scale enterprise and 
which  is an  intitatlon of foreign 
countries, is harmful to the land in the 
long run,  1 am not denying the fact 
that the country does need big indust
ries. Of course, we are living in an age 
of big industrî. But the pattern of 
contrcd and owbership of those indust
ries lOkould be changed. The pattern of 
contr<d shotUd shift from the private 
capitalists to public ownership. Today 
I SM the Industrial Finance Corpora
tion is only an instrumoit for further
ing the caUse of big business in the 
land.  Among the Board of Directors 
the majority art private capitalists. 
The >oans given are huge and only to 
a' few big industrial concerns.  The 
small industries and agriculture cannot 
and wiH not get any financial help from 
this Corporation. My hon. friend may 
say that there are other ways of finan
cing and ĥ ing them,’ there are other 
facilities  Bat my reply is this.
Our economy should be viewed in a 
Comprehensive Way.  We  must take 
the entire economy into consideration. 
WhBe hoping the variotis sectors of our 
ecmiOmy, you must take an integrated 
View Of thin̂.  That  is  necessaiy, 
but today tile Government is lacUî 
in that integrated view.

I said this Corporation is controlled 
by the private capitalists.  I  know. 
Government has got its nominees. But 
I want to know who are those nomi
nees. Are they not private capitalista? 
17110 is ttiat man called  Sri  Ram? 
From  which  part  of  the  world 
does he come and which interest does 
he represent? Is he not the Chairman 
of the Corporation? Does he not rtprê 
sent big business. And who  are the 
rest of the Government  nominees? 
Are they not private capitalists or are 
they not representing in some way or 
the other big bttsiness? And who are 
the people who Ar>> elected to the Board 
of Directors? They are also in a way 
private capitalists.  They nray vepre- 
senf joint stock companies ard cOHOpe- 
ratpre banks. I aff̂. 'But I tell you

that nowadays the Joint  stock banka 
and the co-operative  banks ere also 
mostly .controlled by a handful of ca* 
pltalists. You must bear in mind that 
t)ve per cent, of the populatl'in is con
trolling 35 per cent, of the total wealUi 
of the land. And you say that private 
dapitalista ate not allowed to nave a 
ihare in the Corporation; you ao not 
want to promote private capitalism in 
the land.  So you have invited joint 
stodc companies  and  co-operative 
banks to be«»ne shareholders.  But 
you must know  who are cootrolling 
these  joint stock  companies.  The 
managî agency ayston which is pr»- 
vallng today is controlled  by a few 
handful of individuals and has b»- 
come a joint family concern of a few 
people.  The entire economy of the 
county is controlled  by a few joint 
families and what you call joint stodc 
companies are joint family concerns 
end nothing else.

Furthermore, I want to draw tlie at
tention of the House to tlie question 
whether Uie joint stock companies are 
genuinely democratic, in their function
ing. We know that joint stock compa- 

in theory ore controlled by share
holders. But it is a fiction to say that 
sliareholders control tlie joint stock 
companies. It is nothing but fiction 
in  reality  it is controlled  by  a 
few  domineering  individuals  liloe 
Birlas. Tatas and Dalmias. And so do 
not make a sort of camouflage by in
viting only joint stock companies and 
co-operative banks to have stir res in 
the Corporation and say that it is not 
controlled  by  private  individuals. 
Indeed it in controlled by private in
dustrial magnates through joint stock 
companies. So we are in a vicious 
circle and fhe entire economy of the 
country is controlled by a few magna
tes and we have been forced to accept 
it.  And you ire fhe cause for that 
situation.

The Joint stock companies, if I may 
say a few words more, are controlled 
|jy a board of directors according to 
fhe Company Law. But In this there is 
a new tyranny. I am seeing—̂the ty
ranny of the board of directors. Unless 
we free our shareholders who are poor 
men. common men. from this tyraimy 
of the board of directors, unless we 
amend the law to avoid the nefarious 
managing agency system or unless we 
fbt that one industiy should be maniig- 
ed W only one man and one should not 
be allowed to have a say in more than 
one industry—that is industrial demo
cracy in a way, in a limited sense, one 
man should not start more than one



policy behind th« Industrial Finaoca 
Corpoiration or even the industrial 
policy or the working of the Corporâ 
tjoD, exĉt in so far as it is relevant 
to the Uni ai amendmoits sought for, 
I do not think these things are rele> 
vant. I an afraid, the hon. Member is 
trying to enlarge the scope of the JSilL

Shrl M. S; Gnmpadasmuny: Sir, I 
do not want to worry the House with 
a long speech.

I20» Indu$trial Finance  26 NOVEMBBR 1952 Corporation CAmend-  1210
metat) Bill

industry and one man should not invest 
more than a particular  sum—unless 
you fix up a limit like that, I thîk the 
type and concept of industrial demo
cracy which you visualise, at leant in 
tt̂ ry, will not come i|ito practiuo.

I make a few . . .

The MtolfftffT of Botbiiw Mid Bx- 
penditare (fflir! Tmi>: If one  man
has spare money, what shall he  do 
with it?  What does my friend »ug* 
gestr

, Sbil M. S. Gnnqpadiuiwamy; 1  am
jputting the same Question to you. Why 
are you not competent to comb out all 
the money?

Now the idea is com-8hri Tyafi:
pletct

Shri M. S. Gompadaswamy:  You
have failed to do so.  You have left 
enormous surplus money in the hands 
of a pw people. They are reaping the 
harv̂. You are only a tool in the 
hands of those harvesters. And I want 
you to be more courageous.

Mr.  Depnty-Speaker:  The  hon.
Member will kindly address the Chair.

Sfari Bl S. Garnpadaswamy: So, Sir, 
a change in the outlook is urgently 
called for on the part of the Govern
ment.

Then, I was referring to the ques
tion that the present Industrial Finan
ce Corporation is helpful to large in- 
duKtries.alone. I would put this ques
tion to the hon. Ministers of Finance 
and Industry, “l>o you want to in
crease the over-crowding of the al
ready overcrowded cities in the land? 
Do you want to industrialise the already 
industrialised areas?*’  Big i ndustries 
are concentrated in a few localities, as 
you know. You say that you believe 
in decentralised economy but your 
practice and profession stand for cen* 
tralised economy. Do you believe that 
big industries should be in the big 
cities?

Mr. Deputy-Speaker:  Order, order.
I have been hearing the hon. Member 
for some time; it is now ten minutes. 
We are not discussing the Industrial 
Policy Resolution.  The scone of the 
iaill is very limited. If perchance this 
should be the first occasion when an 
Tndustrial  Finance  Corporation  is 
thought of and the Bill is introduced 
m the House, we can say, ‘you are in
dustrialising big cities’ and all  that 
This is only an amending 5ill. Inas-̂ 
much as they are going to borrow from 
outsMf* fllso. they want to guarantee 

loans: and one or two other 
r»'*atters are touched.  The  general

Mr Depaly-Speaker: He has a right 
to worry the House so long as he is"“ 
relevant.

Shrl M. 8* Shrl M. 8* GnniMdaswamy: Sir. as 
I wag making out, the present Industri
al Finance Corporation  (Amen<J|nent) 
Bill is meant to augment the financial 
rerources of the Corporation, the main 
objective of which is to provide gciaord 
financial acconuî ation to certain in
dustries which r̂ uire more fimds. An- . 
other objective of the Bill is to guaran- | 
tee the loans of the International Bank; 
but there is one snag here.  Govern
ment has agreed Ho meet the loss due 
to exchange operations. I fail to unxJer- 
stand when a loan is taken from 
the International  Bank and when 
that  loan  is  utilised  to  finance 
an industrial concern, why the loss due 
to exchange operations  should  be 
borne by the Government and not by 
the industrial concerns themselves? It 
is just and reasonable that the burden 
should be passed  to the ̂industrial 
concerns and the gtovernm̂t 
not take that burden upon itself.̂''̂ Nse.

Further, the hon. Minister said yest̂- 
day that the  maximum limit of tĥ  ̂
loan would be increased to one croî 
of rupees and in special cases, if t̂e 
Government deems fit the loan 
exceed even that one crore. I ar 
tacking almost from the very  _ 
nlng tte policy of the Government to 
4̂iid only big industries. I would also 
d̂raw the attention of the hon. Minister 
concerned to another point. Some of 
the concerns are, as you are aware, 
already suffering from  over-capitali
sation and the loans that have been, 
distributed by the Industrial Finance 
Corporation so far have helped this 
process  of  over-capitalisatfon.  Wê 
have« not yet come to a stage where 
we can judge scierttiflcally and correct 
ly whether a particular industrial 
cem is over-capitalised or undr a loan 
talised or whether it is ru- 
right.  We have not : 
machinery or a mechani*̂  ̂
can judge this.  But '
onlnion. bs I gather̂.  ̂ig ôt. Will 
view that êre iŝ ^  ̂approved by 
in some of th** m  the detailed
nanc? Corporatior̂ industrial project 

ay the Coiiporation H*
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cient care to see this aspect while ad- 
vancixig loans to such concerns. Having 
seen the operation at this Idustrial 
Fiance Con>oration tor the last four 
years, I say that it has failed in its 
fundamental objective.  Further,  I 
can say to this House that this Cor
poration is meant to suwort the already 
existing industries and it is not meant 
to promote new industries in new areas. 
Therefore, 1 say it is not a correct ap
proach to the problem. If your objec
tive is to promote the industrial econo
my of our country, then you cannot 
draw a distinction between the indust
ries which are existing and the indust
ries which are not yet started. People 
may come forward to start new in
dustries but they may feel that they 
are lacking hx funds. The provisions 
of the Act do not allow the Corpora
' tion to finance new industries. The 
I CTisting industry will continue to exist 
though there are difficulties for that 
industry. {Interruption)  The existing 
industry will continue to exist and it 
win not  go  into  liquidation;  for 
the industrialists or the capitalists 
who have  promoted  that  industry 
will  see  that  somehow  or  other 
the industry exists. Are we not see
ing that so many industries exist today 
without depending  upon the  loans 
granted by the Corporation? But the 
most impoviant thing is to assist those 
who are tnring to start new industries 
in different areas of the coimtryside. 
The Corporation is to act as an instru
ment for promoting the spreading out 
of industries in all parts of the land. 
That is what it should do, but it has 
failed to do this.

^■ ê hon. Minister said yesterday that 
pRs Corporation has been functioning 
very satisfactorily, but he failed to 
justify this statement I want him to 
tell me when he gives his reply the 
names of the individual concerns, to 
whom these loans have been grants. 
In the four annual reports supplied 
to us, there is no mention of the names. 
l̂ Ĉly the industries are mentioned. I 
dithink both the House and the public 
hêutside are entitled to know the names 
of of the individuals or proprietors of 
seihe concerns, because there is a charge 
rest at there is favouritism in the grant 
Are th«ns and that the Corporation is 
they nornartial and above board.  One 
the other blf|̂ Members, Dr. Saha, ad- 
the prople whô*er to the hon. Minister 
at Directors? Th» names and other par- 
private capitalists-̂'ncems to whom loans 
senf joint stock com and the hon. Minis- 
ratiVe banks. I agr̂ing that ‘‘in the 

<s information canr 
hat public interest

is there. I cannot see. I think there is 
no public interest: it is only private 
interest involved. Unless we have this 
information, how can we find out whe
ther there has been any progress in 
production?  Does the  Corporation 
maintain sufficient data to know whe
ther there is a proper utilisation of the 
funds and whether there is any pro
gress in production? Has* it done this? 
I know that Government can dkect the 
policy of the Cori>oration, but is not 
doing that.  The policy is controlled 
by a few capitalists who are on the 
board of directors. Like the big brother, 
Gov̂ nment are allowing them to go 
their own way. Such a thing should 
not continue.

To conclude, I want that this Cor
poration should  be  brought  under 
complete State controL This is abso
lutely necessary after we have seen 
the working of this Corporation for so 
many years. I think in these circum
stances I am fully justified in asking 
the Government to scrap the original 
Act, withdraw the present amending 
Bill and bring a new Bill, by which we 
can control and operate this Corpora
tion. Otherwise, the Corporation will 
be taken advantage of by a few cliques 
of business magnates who will take 
control of the entire industrial economy 
of the country and after a few years 
we will have to sit like idle and help
less spectators unable to do anything. 
So, I want the Government to come 
forward with a new Bill, or at least 
change aspects of the existing Act, so 
that we may own and control this 
great institution. You may be aware 
that the experience in America is that 
200 joint stock companies are control
ling 70 per cent, of the total corporate 
wealth of that country. That sort of 
thing should not be repeated in India. 
There is a tendency in that direction and 
it requires to be arrested immediately. 
Therefore, I strcmgly plead that the 
Government should put an end to this 
policy of lame duck and follow a path 
which is courageous and bold.

Mr. l>epaty-Speaker: The amendment 
has not been placed before the House. 
I shall î̂ e it now.

'  Dr. 8. P. Mookerjee (Calcutta South
East) The Speaker took the amend
ment as thoved and alloŵ the 
discussion on the main niption and tne 
amendment together.  "

Shri A. C. Gnha (Santipur); There is 
an amendment standing In the nato® 
at Mr. Gurupadaswamy..........
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Dr. Lanka Simdaram  (ViBakhapat- 
nam): And also Mr. Kamaswaxny.

Bfr« Deputy-Speaker: Hag  it  been 
placed before tMe House?

.  The Deputy Minister of Finance (Shrl 
M. C. Shah): Yes.

Dr. S. P. Mookerjee: At the very be
ginning. The amendment was treated 

 ̂ as having been moved.

Shri A. C. Guha: The Speaker said 
that as Mr. Gurupadaswamy was not 
well, so his motion lor Select Commit
tee reference would be taken as moved.

Mr.  Deputy-Speaker:  Now,  apart
from that, I was about to ask the hon.* 
Member who has moved this amend
ment whether he wants to press his 
amendment, because l̂iotestood that 
he was opposed to the Uiii itself. That 
is how he concluded.  He never said 
that the amending Bill ought to be 
taken into consideration. He was only 
saying that he wants it to be with
drawn.

Shrl M. S. Gumpadaswamy: I have 
said yesterday itself that I want to 
press my amendment.

Mr. Deputy-Speaker: Did he do so?
Hon. Members should speak relevantly 
to the motion they intend to press, and 
not oppose the Bill itself when they 
propose a Select Committee motion.

Dr, S. P. Mookerjee: I rise to sup
port the proposal that this Bill be re
ferred to a Select Committee. I would 
anpeal to the House to look at the pro
visions of this Bill from a realistic 
standpoint. I can appreciate the posi
tion taken by several hon. Members 
who have spoken in opposing some of 

, the fundamental features of the Act 
But we are not really here to consider 
the merits or de-merits of a particular 
economic system which may be in 
vogue in the country today. The ori- 

 ̂ ginal Act obviously proceeds on the 
assumîon that there will be private 
enterprise in India. If some of us do 
not like it, they may certainly hold 
that opinion, but the object of the Bill 
is to give necessary facilities to private 
enterprise so that there may be a plan
ned development of the industrial re
sources of the country.

The main reason for amendment of 
this Bill has arisen out of certain nego
tiations which have been going on with 
the International Bank for Reconstruc
tion and Development.  The  State
ment ol Objects and Reasons in 
indicates that the changes which 
being made today are being made : 
or less on the suggestion of the ' 
itself. We suffer from an initial handi
cap inasmuch as the  terms of the
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agreement which might have been en
tered intô Ijetween the Bank and the 
Govemnifot are not available to  us. 
If they were known to the House tĥn, 
perhaps, many of the conjectures or 
suspicion̂ which have been thrown on 
this matter might have been avoided.

The BUnlater of Commerce and In
dustry (Shri T. T. Kriabnamachari):
It has not been completed yet.

Dr. S. P Mookerjee: If it has not yet 
been completed, at least a little more 
detailed picture might have been given 
to us, or perhaps the hon.  Minister 
could in his reply make  this  point 
clear.

What does this Bill seek to do? The 
Bill merely says that the Government 
may, if it so chooses, guarantee any 
foreign loans which may be made to 
the Corporation. There is no compul
sion about it. The matter is left entire
ly to the discretion  of Government. 
Nor  does the Act mention—in  fact 
it  cannot  mention—the  particular 
source from which such foirtê loans 
will come. So far as the tnere enunci
ation of the principle goes, there can
not be any objection to it. Naturally, 
if we want to take any foreign loan 
and if it be a condition attached to 
such foreign loans that the  Govern
ment guarantee must be there, there 
must be a statutory provision to that 
effect.

I am not one of those who would 
feel nervous if there is aw suggestion 
of receiving foreign loans. . At the 
same time, certain clarifications should 
be made by Government. It has been 
said by the hon. Minister while he 
was moving the motion that the loan 
will be given with regard to schemes 
approved by the Bank.  He did not 
develop this point. But I would like 
to know what exactly this "‘approval’* 
means. How far will this Internation
al Bank, or for the matter of that, aiyr 
other foreign agency who may be wil
ling to advance loans, be entitled to 
interfere with the essential  freedom 
which we must  have in determining 
which particular sector  of  industry 
should be developed. I would like the 
Minister to make this clear as regards 
the scope of interference of any such 
foreign authority while granting a loan 
to India.

Mr. Depnty-Speaker: Is it not pro
vided in the Bill? *

Dr. S. P. Modwrjee: It is not. Will 
the schemĉbe ultimate approv̂ by 
the BscdPT No doubt the detailed 
screerikig of each  industrial  project 
must be made by the Corporation it-
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self» but what is the extent of the inter- 
fereDce which the Bank will insist upon 
before any loan is given.

Now  an  additional  director  is 
being added.  Is it the intention that 
this director will be a representative 
of the Bank which may be giving the 
loans to us? It is not quite dear as to 
which interest is proposed to be repre
sented by the addition of this director.

No director fromShri H C. Shmh:
the World Bank.

I>r. S. P. Mookerjee: But anyone to 
be appointed at the suggestion of the 
World Bank.

Shri M C. Shah: No. It wiU not be 
at the suggestion of the World Bank.

Dr. S. P.'Mookerjee: Now, this is a 
matter which has to be considered with 
a certain amount of care.

A number of suggestions have been 
made with regard to the working of 
the Industrial Finance Corporation. I 
have seen the rep̂  which has been 
circulated to us. what I would like to 
know from Government is how far 
Government is satisfied that the loans 
Which have been granted by the Cor
poration during the last five years have 
been made with regard to the over
all idea of planned development of the 
industrial resources of the country? 
Have they been granted in a hapha
zard way or has there been any attempt 
to coordinate the assistance which has 
been given by the Corporatidn in re
lation to the overall planned develop
ment of the coxmtry?

Shri T. T.  Krishnamachari;  The
hon. Member knows that two Grovem- 
ment directors are there. They do the 
coordination.

Dr. S. P. Mookerjee:  Yes, I know
that. One difBculty which we experi
ence is this. The report which is cir
culated, the Fourth Annual Report of 
the Industrial Finance Corporation of 
India, just mentions the tĵpes of in
dustries on page four. There is no 
mention of the particular concern 
which is receiving the help. After all 
there should be no secrecy about this 
riiiatter.

Shri A. C. Gaha:  It cannot be a
question of public* interest to disclose 
It.

Dr. S. P; Mookerjee: At one stage 
we discussed this question ̂ d it was 
pointed out that it would ̂ot be in 
the public interest to disclose which 
participilar concern was getting the as
sistance through the Corporation. I do

not understand the logic of it There 
must be some check by somebody and 
obviously Parliament which brings the 
Corporation into existence ought to be 
in a position to know which particu
lar concerns are receiving the grants. 
Secondly, the report should include a 
full statement as to how far the grants 
made have been utilised by the insti
tutions concerned for  realising  the 
objective in view.

For instance, take textile machinery 
industry, which received a total of Rs. 
64 lakhs. Now this amount has been 
paid till the 30th June 1»52. How far 
has India benefited with regard to 
manufacture of textile machinery by 
the grant of this Rs. 64 lakhs? There 
should be some progress report with 
regard to each one of these types of 
industries, so that we may know that 
a close scrutiny is maintained and the 
final objective is going to be reached 
in regular instalments. Take again the 
case of cotton textiles which received 
a loan of more than Rs. two crores. 
Now what were the special circumstan
ces under which a cotton textile mill 
was given such a huge loan?

Mr. Deputy-Speaker:  Was  it  one
concern?

Dr. S. P. Mookerjee: I do not know. 
It is said cotton textiles Rs. two crores 
and 74 lakhs.

Shri M. C.̂ Shah: Not only one .con
cern; there are so many concerns.

Dr. S. P. Mooker|ee: That is our 
difficulty. When we are re-examining 
the provisions of the Bill—and as the 
hon. Minister has stated in the State
ment of Objects and Reasons this op
portunity is being taken to make cer
tain amendments to improve the opera
tion of the Act—it would have been 
much better if some sort of note had 
been circulated to us so that we could 
know how in respect of each one of 
these types of industries pnd also in 
respect of the concerns which  have 
been helped, the main objective of this 
Act, namely better and increased pro
duction, reduction of cost of produc
tion, national 'self-sufficiency etc., had 
been attained.

Now I may take another group of 
industries—̂the fiiutomobile and tractor 
industry. Here we have spent Rs. 50 
l&khs, but so far as my information 
goes, cme of the main automobile 
factories has been temporarily closed 
down and so far as the tractor factory 
is concerned, little progress has been 
nl6de.

Shri T. >T. KrlriuumiMliarl: 'Which 
is the‘ main aatomobile factory which 
has closed down?

Corporation (Amend-  i2l«
ment) Bill
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Pr. S. >P. HookerJee: The one with 
which the hon. Minister is iu love— 
Hindusthan.

Shri T. T. Jitishnamachari: 1 do not
know how the hon.  Member knows 
about my loves much better than I my
self do.

Dr. S. P. Mookerjee:  Because my
love has been transferred to the hon. 
Minister for the time being.

Mr. Deputy-Speaker: Is not the hon. 
Minister informed from time to time?

Shri T.  T.  Krishnamachari:  I
thought I could get some information 
from the hon. Member if he chooses 
to give it.

Mr. Deputy-Speaker: Is it the con
tention of the hon. Minister that it 
has not been closed down, or even if 
it has closed down he is . not aware of 
it? I thought the hon. Minister would 
have been kept constantly informed 
about these.

Shri T. T. Krishnamachari:  There
seems to be some lacuna in my infor
mation service.

Mr. Deputy-Speaker:  On the floor
of the House, I would not like that any 
hon. Minister, however  hiunorously, 
should put such questions  on  very 
important matters.

Shri T. T. Krishnamachari: I sub
mit, Sir, that my information is that 
no major factory has closed down?

Mr. Deputy-Speaker:  Is  not the
Hindustan  Motor Factory a major 
factory?

Shri T.  T.  Krishnamachari:  My
information is that it is working. Of 
course, it closed down for some time 
but it has started working again. I do 
not know whether it closed down 
again. I do not know, the hon. Member 
did not tell me;

Dr. S. P. Mookerjee: That is what 
I wanted to know.

Shri T. T. Krishnamachari: I quite 
recognize, Sir, that we could not plead 
our own ignorance in this House. On 
that the Chair is ouite correct.  But 
the ixiformation is  palpably  wrong. 
That is why I asked him what is the 
factory that has closed down.

Dr. S. P. Mookerjee:  What I said
w'*' that a particular factory h?id tem- 
pc jirily closed down and it was for 
my hon. friend to get up and say: it 
is now working. There would have 
been no scope for humour or any 
lapse of memory at all.

This is one point which naturally 
the nouse nas got to discuss, and if 
the matter goes to Select Committee 
It will be, possible for us to get full in
formation as regards the manner in 
which the loans have been granted to 
particular t3i>es of industries and to 
particular concerns and what results 
have actually been  achieved during 
the last five years.  That I consider 
to be a very important asx̂ct which 
we are entitled to discuss in connec
tion with this Bill.

The next was a very delicate point 
which was raised yesterday with regard 
to the personnel of the board of direc
tors. It is not for me to cost any re
flection on anybody. In fact, the pre
sent chairman of the board of direc
tors is one of the outstanding indus
trialists of the country and his services 
in many directions have justifiedly 
won  praise and  admiration  for 
him.  But it is  not  a  ques
tion of individual selection.  I think 
it will be good for us to lay down that 
anyone who is a member of the board 
of directors should not be directly as
sociated with any big manufacturing 
conpem.  ^

Mr. Deputy-Speaker:  Indirectly?

Dr. S. P. Mookerjee: Directly or in
directly. I mean it should be left to 
Government to select a man with out
standing experience but one who  is 
not now concerned with any company. 
It is necessary for creating confidence 
in the minds of all concerned. It may 
be that many of these institutions with 
which this gentleman might have been 
connected and which  have received 
grants are otherwise  fully deserving 
of support.  But it does create some 
doubt, some suspicion in the minds of 
the public which, I feel, should be 
avoided.

As regards the changes which have 
been made, as I was going through the 
reports and also studying the working 
of the Industrial Finance Corporations 
of other countries, there is one impor
tant aspect in which our Act has been 
found faulty.  We have not provided 
in our Act any scheme for giving equi
ty or risk capital to these companies. 
Our < provision is only to grant loans. 
The hon. Minister knows IShat with 
regard to the operation of similar 
Corporations in other countries, especi
ally in Great Britain and in Canada, 
the realisation is coming  more  and 
more that if any help is going to be 
real and lasting and capable of pro
ducing results, then not only must the 
Corporation give loans but  it  must 
j»lso provide for risk'or equity capital. 
Thai* feiodamental point has .somehow 
not been taken into con.«ideration.

Corporation (Amend-  I2l8
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[Dr. a P* Mookerjce]
1 had somemmg tQ do with  the 
framing of this Bill four years ago 
when the then Finance Minister Mr, 
Shanmukham Chetty  introduced it 
This was a matter which was then 
taken into consideration, but in \dew 
of the novelty of the experiment which 
Government was going to make and 
the possible risks which were associ
ated with the working of such an in- 
stitution» this matter was not pursued 
further.  But having had four years’ 
experience now, and when the Act is 
going to be amended, I think,  it  is 
very important that this aspect of the 
matter should be considered.  If it 
goes to Select Committee we can con
sider it there.

What most of the customers want 
is not loan capital but risk or equity 
capital.  In fact, the E.C.A.FJ:. Com
mittee which sat in Lahore in Febru
ary 1951 discussed this very matter 
and passed a resolution recommend
ing that industrially backward countri
es should have Industrial Finance Cor
porations which would make it possible 
for such Corporations to initiate, under
write and particioate in new enter
prises  and to furnish  entrepreneur 
capital. This arose out of a considera
te on of Ceylon’s Industrial  and Fi
nancial Corporation and naturally had 
its application in respect of India also.

I was trying to get the reports for 
U.K. and I could lay my hands  on 
fttrnres for three years,- one ending 
Mnrch 1950, another fending March 
1951 and the third ending March 1952.
I find from these reports that on 31st 
March 1950, 36.6 per cent, of the Cor
poration’s assets consisted  of  share 
holdings in industrial companies; that 
is 36.6 per cent, of the amount which 
was at the disposal of the Finance 
Corporation represented  the  share 
holdings in industrial companies.  Of 
course, the total amount came to a 
very  large  figure,  namely,  nearly 
about £500,000. It may not be possi
ble for India to provide such a sum. 
Then at the end of March 1951  the 
percentage went up to 42 per cent and 
at the end of March 1952 the percen
tage was 38 per cent In Canada also 
I find the same principle has been ac
cepted and in fact this question has 
been dealt with in detail in the annual 
reports: both in England and in Canada 
by their respective chairmen, and they 
have described how this feature was 
essential if the Industrial Finance Cor
poration was really going to work in 
pn: effective manner.

Now, the difference is obvious.  If 
you gmt a losn, that m̂ans ih$l flie 
interest starts nmning  immediately.

But if you take shales, that means you 
are entitled to get back by way of 
dividend only when profit accrues. If 
a new industrial concern stails work
ing, naturally for the first four, five 
or six years it may not be possible to 
have any profits. And if during that 
period there is the question of pay
ment of interest, then we practically 
take away through one hand  some
thing which we give through the other 
hand.

Corporation (Amende  1220
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Similarly, if the loan is given on the 
assets of the company, you make it 
still more diflBcult for tbis company— 
the company whom you are helping 
partially—to raise additional money 
from other sources. In fact, the speech 
of our own chairman delivered last time 
did refer to this aspect of the matter 
and pointed out the difficulties.  We 
have already paid Rs. seven crores. 
That is what the hon. Minister said 
yesterday. How much return have we 
got out of granting a loan of Rs. seven 
crores?  We have sanctioned loan to 
the tune of Rs. 15 crores. ' The hon. 
Minister did not explain clearly why 
the grant of Rs. eight crores,  al
though made, has  not  been  taken 
by the industries  concerned.  What 
is the reason?  Why do  they hesi
tate to take that? Obviously one of the 
reasons which was explain̂ in one of 
the recent reports was that this loan 
which was being given was not itself 
sufficient for the complete purpose 
which the industrial concerns may have 
in view.

Shrl A. O. Gttha: Conditions.

Dr. S. P. Mookerjee: Conditions, of 
course, might be too rigorous. While 
on the one hand we are spending a few 
crores of rupees, we are not getting the 
full value. I would therefore ask the 
Government very seriously to consider 
whether the time has not come when 
we should have a provision for risk 
capital. I am not sajring that this means 
that the Corporation will go and take 
shares in every industrial concern. It 
may be in select cases, it may  ̂
cases where the Corporation is wisflea 
that but for its participation that par
ticular enterprise wiU not be able to 
develop its activities, that the Corpora
tion will so participate.  Of course, 
along with this also goes a  greater 
amount of control.

Shrl t. T. KrMtaaaMiutri: Greater 
risk.



not quite clear why this loreiga compa
ny is suddenly Interested in giving loan 
for developing shipping trade.
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l>r. S. F, Mookerjee: Of course, with- 
o\xi nsK there is no gain.  The hon. 
Minis  knows very well. He has fac
ed so many risKs nimsell anci has gain
ed thereby also!

The two points which I would like to 
emphaŝ are tnese. First of all, the 
industrial Finance Corporation, must 
have its own inspecting and advisory 
agency. I was glad the hon. Minister 
said yesterday that there was a propos
al 10 nave some technical stall. You 
must nave a proper agency—technical 
men—̂not for tne purpose of interfering 
with private enterprise but really for 
otlering them help and assistance and 
d̂ance and that must go on concur
rently with such financial assistance as 
the Corporation may give. You must 
associate one or two economists also 
with the W9rking of this institution so 
that sound Expert knowledge which is 
now availabn at the disposal of similar 
t̂itutions m England or in Canada 
mBty also be  available in our
country. 4i|e entire working
of tiaifi-î€?Ofporation must be tuned up 
with the overall planning scheme of
tĥ Government. We have now decided 
that the private sector will be ̂iven its 
allotted share. Our assistance mvtsi fit 
in with the possibility of performance 
by the private sector tot realising the 
objective that Government may have 
ill view.  The  help must not  be
given  in a random fashion  but 
it must be  properly integrated.  In 
every country attention is given with 
euqal vigour not only to the desir
ability of making  additional  grants 
to those who might have  received
grants earlier but also for  making 
grants to new enterprises and new inr 
stitutions.  Now there is a feeling—I 
am not able to prove that the feeling 
2R always justified—̂but there is a feel
ing that new enterprises, as my friend 
Mr. Guha said yesterday, which deal 
with new manufactures or important 
commodities have not received that 
ready help which they should from the 
Corporation. We have a proverb in 
Bengal:

‘'Oil and more oil 
the oily head”.

is poured on

You do not look after the needs of new 
enterprises which may be very impor
tant for the national development of the 
country. The Bill has introduced ship
ping companies or shipping and I find 
this also has been added at the instance 
of the International Bank. Now what 
exactly does shipping company mean? 
Does it mean manufacture of ships or 
does it mean trading? If it is trading, 
why do we have shipping alone? Why 
not other transport services also’ It is

Shri l̂ agi: It is not a question as if 
they are interested. We are interestcyl 
and we process the proposal and they 
approve our proposal. That is all.

Dr. S. F. Mookerjee: These are the 
details which Mr. Tyâ is hugging to 
his bosom and naturally we cannot 
share with him but the point is if you 
want to include shippî then do it in 
a way that you may infclude ship-build
ing also. ,

1 P.M.

Shri Tyagi: It is really difficult for 
me to lay on the Table of the House 
the details—the loans are still under 
negotiation, and  friend will realise 
that it is not in the interests of the 
public to do so. Our people have gone 
there. I cannot talk very freely.

Dr. S. F. Mookerjee: I quite appreci
ate that. That is why I am suggesting 
that this Bill requires further consider
ation. You may not discuss it on the 
floor of the House. If you sit in a 
i>elect Conmiittee, then ŵ can knôi 
what exactly are the int̂tions of Gov
ernment and how it is possible for us to 
modify the provisiô f̂ the Bill so as 
to  thâ taiaiĵt of the objective 
mnrr̂ want to include
shipping<|58BM|K, I would certainly
suggest tr 
facture pf 
this. If yotf ̂ 
in our Act

. lude also the manu- 
What I do not like is 
hi to make any changes

Mr. Deputy-Speaker: May I know
the rules of the Government for the 
Select Committee so that I may regu
late the debate in this House?

Shri M. C. Shah: We do not accept

Dr. S. P. Mookerjee: This is the un
fortunate part of the Government atti
tude. We are here not to oppose for 
the sake ol opposition. We are mak
ing some useful suggestions so that 
the provisions of the Bill can be al
tered and it is hardly possible to make 
detailed changes if you discuss them on 
the floor of the House.

Pandit Thaknr Das Bhargava (Gur- 
gaon): This report is not available to 
Members.  We want to read this re
port and take part in the discussions. 
I do not know why this report has not 
been supplied to Members. I would 
request the hon. Minister kindly to 
supply the report at least so that we 
may go trough the Report.
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fiUuri T.  T.  KrMnaMMtaurl:fiUuri T.  T.  KrMnaMMtaurl:

MM

Mr. Deprty-Sveakcr. Deprty-Sveakcr. 1 know  that
in previous years the raport was was circu* 
lated to hon. Members. Kow In view 
ot the iact that this Bill has come up 
before this House, will it net be mora 
useful if copies of the report are cir
culated to hon. Members?

Or. S. P. Maokeijae: Quite true.

Shii M. M. C. Shah: Shah: They are availa
ble in the Library, Sir.

Shri T. T. Krtekwoaachari: Shri T. T. Krtekwoaachari: I will
find out how many copies are availa
ble. If some are available, we will...

: Not a single copy

The
not
of

is available.

Dr. S. P. 
only ô y available.

This is  the

Mr. Depaty-Speaker: 1 may  make 
one small suggestion to the Govern
ment So far as these reports  are 
ctmcerned. the hon. Minister of Com
merce and Industry said he will find 
«ut -whether c<«>les are available and 
will san>ly copies to as many hon. 
Members as is possible. From time to 
time hon. Memb̂s have been receiv
ing notices from the Manager of Publi
cations, Civil Lines,  that  so  many 
copies of the various documents are 
available and they may take them 
from there. Instead of waiting for 10, 
20 days, before notice is given, as and 
when copies are printed* ip  docu
ments. if sufficient nu|p̂ of copies 
are made available, carr* be supplied to 
hon. Members there and then.

Aa Bml Member:  I waited for 46 
days.

Mr.  Pe»Bty-Spewkar: 1  received
some copies during the previous year. 
I do not Imow why this year they were 
not sent.

Slwi A. C. ‘Chiha: As a rule, copies 
should be circulated to all the hon. 
Members.

Mr. Depnty-Speaker: The hon. Min
ister has agreed to circulate.

Shri A. C. Gaha: We are not get
ting copies. If we cannot go through 
them, what is the use of sitting here 
and taking part inr 'the discussion?

Or. S. P. Mookevice: May I suggest
that the debate may be «dJoumed>4nd 
the rmort. 'Should be- circulated. It. is 
•nly fair that -Members of the House 
should have-an opoortunity.'of jrt̂dy- 
wg the vepoct. Qtiiarwise, the <Usî 
slon will be unreal. Government may 
accept the suggestion.

number of copies available will 
be coterminus with the number  _ 
Members of the House. We have only 
20 copies.  Members can have a look 
from the Library.

We want themAa Uoa. Meaiber:
for stiidy.

Shri T. T. Kriakaawaekart: T. Kriakaawaekart: This is 
a very small report, uiree or four 
pages.

Shri B. Oaa B. Oaa (Jaipur-Keonjhar); Sir. 
I would draw your attention that the 
report was laid on the Table of the 
House last  session.  Parliamentary 
Debates take a long time for publica
tion. 1 do not know why only three 
or four copies are being given to the 
Library.

Shri Gadgil (Poona Cmtral))  It 
seems that many Members who are 
anxious to participate cannot do so 
for lack of sufficient information being 
made available.  As  I  understand 
copies are not available in the Library. 
It is for you to decide whether a pro
per debate is possible  under  these 
circumstances.  As  suggested by Dr. 
Syama Prasad Mookerjee, this matter 
may be adjourned tUt tomorrow and in 
the meanwhile copies may be furnished 
to as many Members as desire.

Shri Tyagi: Tyagi: Six conies were placed 
on the Table of the House. Generally...

Sone Hoa. Members: No, ao.

Shri Tyagi: That is another matter. 
If each hon. Member wanted a copy, 
that could also be arranged.  It will 
surely take time. In the usual course, 
when such documents are placed on 
the Table, a few copies are placed. My 
hon. friend Dr. Syama Prasad Mookeriee 
also may remember that he too did 
not place in bxilk copies of reports. I 
understand six copies have already 
bem placed and they were available. 
It is not possible all at once to produce 
500 coîes Just now.

Some floB. Members: Why not?

Several Hon. Members rose—

Mr. Oepaty-Speaker: I do not think 
It Is necessary to have any long dis
cussion over this  matter. The hon. 
Minister v411. kindly And out from the 
Industrial Finance Corporation how 
many c(̂4es are available.

'̂Stei l̂ agi: I have sent a word.

-Mr.OevatvHBpaafcer: Let all of them 
-be placed. Let as many copies as are. 
available be placed in flie Library ao 
that, even If they should fall short of
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the tôl Members in the House, as 
many Members as wnnt to read that 
and want to speak today, may take 
them m prelerence lo those who want 
to speak tomorrow, as amongst them
selves, they may adjust. It was alro 
incidentally referred to in this debate 
that for the purjiose of fully appreciat
ing the  fresh  provisions  that  are 
sought to be made by this Bill, and to 
tmderstand the working of the Cor
poration  from  the  administration 
report, details are not given: as for 
instance, two crores and odd for the 
textiles, etc. I do not personally see 
what objection there can be or what 
confidence there is. After idl,  it  is 
the business of this House to ŝeguard 
the amounts lent to this Corporation, 
also  because  of  the  Government 
guarantees and various other things on 
loans taken by the Corporation. There
fore, I would advise the hon. Minister 
to circulate to the Members details re
garding the manner  in v̂ich  this 
money has been spent so as to enable 
them to exercise proper control and 
deal with this Bill properly. In view 
of the fact that it largely depends on 
the information that has to foe circulated 
to hon. Members, I would adloum this 
Bill till tomotVow.

The House then adjourned for Lunch 
till Half Pott Two of the Clock.

The House re~assembled after Lunch 
at Half Past Two of the Clock.

[Mr. Speaker in the Chair]

FOOD ADUETmATION BILL

The Minister of Health (Rajkmaari 
Amrit Kmu): I beg to move*:

“That the Bill to make provision 
for the prevention of adulteration 
of food be referred to a Select 
Committee  consisting  of  Shri 
Santosh Kumar Dutta, l%ri Loke- 
nath  Mishra,  Dr. Ram  Subhag 
Singh,  Shri Kallash Pati Sinha, 
Shri Hira Singh  Chinaria,  Shri 
Amamath  Vidyalankar,  Shri 
Bheekha Bhai, Sardar Raj Bhanu 
Singh Tewari, Shri K. Cr. Desh- 
mukh, Shri Vaijanath Mahodaya, 
Shri  T.  Madiah  Gowda.  Shri 
Halaharvi Sitarama Reddy, £3iri K. 
Periaswami Gounder, Shri Maneklal 
Maganlal  Gandhi, Shri Kajarum 
Giridharlal Dubey, Shri Hoti Lai 
Agarwal, Shri Biswa Nath Roy, 
>Shrlmati Uma Nehru, Shri Narayan 
Sadoba  Kajrolkar,  Shri  C. IR. 
Narasimhan, Shri R. V. Dhulekar,
 ̂Dr. Indubhai B. Amin, Sardar Lai 
Singh, Shri K. Kelappan. Dr. Ch.
V. Rama Rao, Shri Tridib Kumar
■ Chaudhuri, Shrimati M. Chftndra-

*Moved with the recommendatten of 
the President

sekhar,  and  the  Mover with
- tnstructtons to report by the )ast
day of the first week of the next
Session.”*

In bringing forward this proposaU 
may I be permitted to say a few words?

I do not think that there will he a 
single Member of this House who vdll 
not welcome the introduction of thia 
BilL In fact, in the past Pariiament 
and even before that I have been 
asked several times as to why I have 
not been able to introduce this measure 
before today. But the difficulty was 
that I could not do it until the adultera
tion of foodstuffs  and  other  goods 
came on to the Concurrent list llie 
moment I was in a îition to bring 
a measure like this l̂ ore the House, 
I circulated all the  State  Govern̂ 
ments and asked for  their opinions. 
The Members of the Hô  ̂know that 
laws against food adulteration do exist 
in all the Part A States, in some of 
the Part B States, and in some of the 
Part C States, but  they lack uni
formity, and I think in a situlition like 
this where food adulteration is grow
ing or  has grown  into a  positive 
menace, it is absolutely essential that 
somĉthing should be  done  in  this 
regaM. And therefore, it is that I 
felt  it was absolutely necessary for 
the Central Government to enact legis
lation.

Kow, opinions have been received 
from all the States, and all their useful 
suggestions have been ineorporated is 
this BilL My own feeling has been 
throughout these years that while food 
iawB do  it 4s the inadequacy of 
Government machinery that has been 
gMtftiy responsible for their inability 
to check the mmace. Not only is the 
machinery inad̂ uate, but there  is 
also, I am sorry to say, lack of inte
grity In that Ynachinery.  Therefore, 
whatever legislation we pass, the State 
Governments will have to see to it 
that-this inadequacy is removed, and 
that, as far as possiblê, the integrity 
of the machinery is also ensured.

Some friends feel  that  this  Bill 
should be circulated for pu);>lic opinion. 
I myself feel that there is no necessity 
for that now since the State Govern
ments have been consiilled, and con
sulted over a long period, so that theŷ 
have been able to , give all their ex
periences and their considered judg
ment on tlie measure and, d̂iat  iŝ 
more, they have again been circulated 
since this  new measure  has  been 
drafted. That is to say, the present 
Bill has been circulated to them, anĉ




